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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE
APPEAL NO. 9 OF 2016 (WZ)

Dileep B. Nevatia ...Appellant
Versus
Union of India &Ors. ...Respondents

AFFIDAVIT ON BEHALF OF RESPONDENT NO. 6, SETTING OUT
THE STATUS OF THE PROJECT AND ENVIRONMENTAL IMPACT
MITIGATION MEASURES TAKEN BY RESPONDENT NO. 6

I, Yatin Sakhalkar, Superintending Engineer, Engineering Division of the
Respondent No. 6, having my office at MMRDA Building, Block B, Bandra
Kurla Complex, Mumbai — 400 051, do hereby state on solemn affirmation as

follows:

1. Tam authorized by the Respondent No: 6 to make the present Affidavit on its
behalf.

2. 1 say that on 24 August 2020, the present appeal was heard (via video
conferencing) by this Hon’ble Tribunal. I was informed by the advocates
representing Respondent No. 6 that during this hearing the Respondent No.
6 was orally directed to update the Tribunal of the status of the Mumbai Trans
Harbour Link (MTHL or Project) before the next date of hearing on 21
September 2020. The MTHL and the approval dated 25 January 2016 given
by the Respondent No. 1 .under the Coastal Regulation Zone (CRZ)
Notification. 2011 (2011 CRZ Notification) are the subject matter of the

. present Appcal.

3. At the outset, 1 say that this aftidavit is being made despite severe limitation
in working of the Respondent No. .6 and its officers during the lock down
phase as well as during the ‘Mission Begin Again’ phase. The COVID-19
pandemic has resulted in restrictions on public transport, local trains and

metros and also restrictions in the staff who can attend the office, keeping in
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mind social distancing norms. This has resulted in severe limitation in
obtaining relevant information, reports, updates etc. with regards to the
Project from the concerned contractors and/or site officers. It i 1s under these
iumtatlons that this affidavit setting out the status of the Project, and written
submissions are being filed. It would be therefore in the interest of justice

¥ that further time be granted to the Respondent No.6 to place on record all

\ Il"i'j_-nlfomlat:on which, in view of the pandemic the Respondent No. 6 has been
. i;mable obtain. However, in deference to the directions of this Hon’ble
" ""-'-"Z—_‘_”-:_'Tl]bl.l]lal this limited affidavit setting out the status dated 19 September 2020

" as well as the written submissions have been filed.

4. 1 say that I have previously filed three affidavits in reply on behalf of the
Respondent No. 6 — 4 May 2016 (First Affidavit), 10 February 2017
(Second Affidavit) 23 March 2017 (Third Affidavit) and 29 J anuary 2018
(Fourth Affidavit). I repeat and reiterate the contents of the said First
Affidavit, Second Affidavit, Third Affidavit and Fourth Affidavit. These

affidavits are to be treated as a part of this present affidavit,
PHYSICAL PROGRESS OF CONSTRUCTION

5. 1say that as of 31 August 2020 the physical progress. of the construction of

the project is as under:

L. Respondent No. 6 issued letters of acceptance dated 17 November 2017
for construction of Packages — 1, 2 and 3 of the Project to various
contractors. The broad scope of the individual packages is as follows:

a. Package-1: For construction of a 10.380 km long bridge section
(Chainage 0+000 — Chainage 10+380) across the Mumbai bay
including Sewri Inter change. The time of. completion of the package
‘15 1643 days (about 54 months).

b. Package-2: For Construction of g 7.807 km long. bridge section
(Chainage 10+380 — Chainage 18+187) across the Mumbai bay
including Shivaji Nagar Interchange). The time of completion of the

package is 1643 days (about54 months)

dpts)

-




Il

iii.

iv,

V.

c. Package-3: For construction of a 3.613 km long viaduct section
(Chainage 18+187 — Chainage 21+800) including interchanges at
State ngm /ay-54 and at National Hi ghway~4B near Chirle in NdV]
Mumbai. The time of completmn of the package is 1”’79 days (about
42 months).

Copies of the letters of acceptance dated 17 November 2017 are marked

and annexed to this affidavit as ‘Exhibit A’

On 23 March 2018, the contractors were notified about the
commencement of works of Package-1, Package-2, and Package-3.
Copies of the commencement of work notices all dated 23 March 2018

are marked and annexed to this affidavit as ‘Exhibit B’

On 23 March 2020, because of the COVID-19 pandemic, the Government
of Maharashtra imposed a lock.dov&n with immediate effect till 31 March
2020, as a result of which all construction activities on the Project were
suspended. A copy of the said notification dated 23 March 2020 is marked
and annexed to this affidavit as ‘Exhibit C’. The lockdown was extended,
by notification, from to time. 1 crave leave to refer upon these

notifications issued in this regard.

Subsequently, based on permissions received from the District Collector
Raigad and guidelines of the Government of Maharashtra, the
Respondent No. 6 directed the contractors for Package 2 and 3, vide its
letter dated 16 April 2020 and 18 April 2020, to commence essential pre-
monsoon activities. Copies of the said letter dated 16 April 2020 and 18
April 2020 are marked and annexed to this affidavit as ‘Exhibit D’

Similarly, based-on permissions received from the. District Collector
Mumbai, Respondent No. 6 directed the contractor for Package 1, vide its
letter dated 17 April 2020, to commence essential pre-monsoon activities,
A. copy of the said letter dated 17 April 2020 is marked and annexed to
this affidavit as ‘Exhibit £°.
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Vii.

Subsequent to these orders, the Government of Maharashtra
progressively relaxed the restrictions infer alia regarding the number of
persons who could attend private and government offices. Currently, as
per order dated 31 August 2020 the relevant regulations are as under:

a. Vis-a-vis all State Government offices, 100% of Group A and B
Officers can attend. 30% or 30 persons (whichever is more) of
other staff can attend.

b. Private offices may operate up to 30% strength as per requirement,
keeping in mind social distancing norms.

A copy of the said notification dated 31 August 2020 is marked and

annexed herewith as ‘Exhibit F’.

It may be noted that because of the aforesaid restrictions, lack of adequate
manpower and the monsoon season, the work on the Project has not

commenced in full force.

6. As of 31 August 2020, the status of the construction work is as follows:

Temporary Jetty | Meter 5582 5582 100 %
Pile Foundations | Number | 2035 1104 54 %
Open Foundations | Number | 308 213 69 %
— Land/
Interchange
Piles Caps Number 506 150 30 %
Piers Number | 1043 286 27%
Pier Caps Number | 1043 81 8 %
Precast Segments | Number | 10,991 773 7%
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Photographs showing the status of the Project as of 31 August 2020 is marked
and annexed herewith as ‘Exhibit G’. The monthly progress report for the
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months of February 2020 till August 2020 is marked and annexed herewith
- as ‘Exhibit H'.

STEPS TAKEN TO PROTECT FLORA AND FAUNA

7. I'say that in the present Appeal, the Appellant has inter alia alleged that the
Project:

a. Violates Order of the Bombay High Court dated 19 March 2014 in Public
Interest Litigation No. 87 of 2013 which imposes a total ban on
destruction and reclamation of wetlands [Ground H, page 83, Volume I,
Memo of Appeal and Annexure A-15, page 160, Vol. IT, Memo of

Appeal].
b. Violates Order of the Bombay High Court dated 6 October 2005 in Writ
e Petmor (L) No. 3246 0£2004 (converted to Public Interest Litigation No.
wg'ﬁ " _* K’Z of 2006) passed to ensure the conservation and rejuvenation of
Q) o eR \\&é@ngroves in the State, as the Impugned CRZ Clearance permits
f@}élructlon of the MTHL in the prohibited CRZs and eco-sensitive areas

; ot Mangroves [Ground S, page 85, Volume I, Memo of Appeal).
_ _,'.fi-i'-""'\}lolates the 2011 CRZ Notification |Grounds Z, AA, FF, GG pages 87,
' 88, Volume I, Memo of Appeal).

d. Will disrupt the along-beach currents/ under-currents and cause massive
sand loss downstream of the pillars / piers, thus eroding of all mudflats,
mangroves and coastline around the MTHL [Ground DD, page 87,
Volume I Memo of Appeal).

¢. Affects the integrity of the coast, mangroves, corals, sand dunes,
mudflats, national and marine parks and nesting grounds of birds
[Ground EL, pages 87 — 88, Volume I Memo of Appeal].

f. Threaten the survival or allegedly threatened and endangered migratory

birds and mangroves [Ground HH, page 88, Volume I Memo of Appeal].
Project does not violate orders of the Hon’bie Bombay High Court

8. T say that the Respondent No. 6 filed Notice of Motion No. 307 of 2016 in
Public Interest Litigation No. 87 of 2006 (earlier Writ Petition {L) No. 3246

Ufots]

-
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of 2004) inter alia requesting the Hon’ble Court to grant leave to the
Respondent No. 6 to carry out construction of the Project in accordance with
the Impugned CRZ Clearance, order dated 27 January 2010 previously
passed by the Hon’ble Court and the Phase — I approval dated 22 January
2016 graﬁnted by the Respondent No. 1 by diverting 47.17 hectares of forest
land. A copy of the said Notice of Motion No. 307 of 2016 is marked and

annexed herewith as ‘Exhibit I",

9. 1say that on 28 November 2016 the Hon’ble Bombay High Court passed an
order permitting the Respondent No. 6 to carry out construction of the

Project. A copy of the said order dated 28 November 2016 is marked and

‘\.ié‘ Y + annexed herewith as ‘Exhibit J°. Therefore, 1 say that the Project does not
___--_";-'*:9 ,_L molate the Bombay High Court dated 6 October 2005 in Writ Petition (L)
;iz , . _f No 3246 of 2004 (converted to Public Interest Litigation No. 87 of 2006)

FS 'and 19 March 2014 in Public Interest Litigation No. 87 of 2013.

10. Without prejudice to the above, I say that the order dated 19 March 2014
passed in Public Interest Litigation No. 87 of 2013 concerns the destruction
of watlands. I say that the Project does not involve the destruction and
reclamation of wetlands and hence the said order dated 19 March, 2014,
passed by the Hon’ble Bombay High Court; will in any, event not be

applicable in the facts of the present case. : -

Xl say mat thc, Rcspondum \Io 6 is also F'ilmo \Ulltdl submlsqlon dated 19
Septembu 2(}"0 in which the Respondent No. 6 has dealt in defail as to why
the Project does not violate the orders of the Hon’ble Courts as alleged by

" the Appellant.
Project does not violate the 2011 CRZ Notification

12.1say that the A ppellant has Wrongiy al Iegcd that thc Project VIOIaieq the 2011
CRZ Nitification. 'The purpose of both the 7011 CRZ Notification and the
2006 EIA Notification is not to stall development, but to have a development
while ensuring protection of the environment and to mitigate any damage

caused to the environment. In any event the Impugned CRZ Clearance
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addresses all aspects of the environment protection prior to the grant of the

said clearances.

13.1 say that as per clause 3(iv) of the 2011 CRZ Notification the construction
of a trans-harbeur sea link in CRZ Zones in permissible. Clause 4 (i) (b) of
the 2011 CRZ Clearance stipulates that projects which are listed under the
CRZ Notification 2011 and also attract the 2006 EIA Notification, for such
projects, clearance under the 2006 EIA Notification only shall be required
subject to being recommended. Clause 4.1(ii)(a) provided that all those

 activities which were not listed in the 2006 EIA Notification shall require the
clearance of Respondent No | under the 2011 CRZ Notification as per the

procedure laid down in Clause 4.2 therein

14.Clause &(i) provides that the development or construction activities in

N\ e \%

Y different categories of CRZ shall be regulated by the concerned Coastal Zone
8-S xR B e TR : ;
4 L N Management Authority (*CZMA”) in accordance with the norms mentioned

\~=\| therein. As per Clause 8(i)(Y), in CRZ — 1 areas the construction of a trans-
L 021 :

. ) < ,'I harbour sea link and without affecting the tidal flow of water between the
LTL and HTL is specifically permitted. Further, as far as construction in
i CRZ-1V is concerned, activities impugning on the sea and tidal influenced
water bodies are to be regulated in the manner mentioned therein be

regulated.

15.1 deny. that the said CRZ Notification 2011 does not permit construction of a
sea link in the CRZ-I(A) as alleged or otherwise. I say that while it is
permissible in the CRZ-I(B) area it is also permissible in the CRZ-I(A) area
as is evident from the 2011 CRZ Notification itself. The Appellant has agreed
that the said Project falls in an area between Low Tide Line and High Tide
Line and hence the water body across which the Project is being constructed
is obviously a “Tidal Influenced Water Body”. Therefore, the Appellant is

- now estopped from contending that the Project is not a sea link and alleging
that the same is covered under the 2006 EIA Notification. I say that Clause
8()IXiXe) -of the 2011 CRZ. Clearance elearly mentions that no new

construction shall be permiited in CRZ-L, except, construction: of trans
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harbour sea link. It is therefore evident that under the 2011 CRZ, Notification

construction of a trans harbour sea link is permissible.

16.1t is, further, denied that construction of the Project is not permissible in
CRZ-IV areas as alleged or otherwise. Clause (8)(1)(IV) of the CRZ
Notification 2011 clearly states that “The activities impugning on the sea and
tidal influenced water bodies will be regulated...”. Therefore, the
construction of the Project in the CRZ-IV area is permissible and is subject
to regulation. In fact, in order to regulate the construction of the Project the
Respondent No. 1 has stipulated certain conditions in the Impugned CRZ

Clearance.

17.1 say that the Respondent No. 6 is also filing written submission dated 19
September 2020, in which the Respondent No. 6 has dealt in detail as to why
the Project does not violate the 2011 CRZ Notification as alleged by the

* < ’l& N
/A, . == ¥ Appe]]ant I repeat and reiterate the contents of the written submissions in
Y v ' i S
ha"‘
L [
*{ Respondent No. 6 is takmg ali reqmred measures o mitigate impact on the
AN ’w‘ _

__“‘ ‘: " ’
SNy Tz enwronment

1 8 I say that the Appe'lanf has \wrongh contended that the PI‘O_]CC[ wﬂl inter alza
1m pact mudflats, mangloveq na‘tlonal and marine parks threaten the survival

" of endan_gu ed migratory birds, for the reasons detailed hereinafter.

19.1 say that thc I\esponﬂem \Iﬁ 6 haJ submitted a detailed Envu*onmemal
Manaﬁement ‘”dn "FMP) wiiich torms part of Lhapter 5 of the Rapid
E muonmentdl Impact Assessment Report (Rapid EIA Report) submitted
by the Respondent No. 6 [Exhibit D, page 579, First Affidavit|. The EMP
sets out in some detail the environmental management plan [Table 5.1, page
759, First Affidavit|, the environmental monitoring plan [Tuble 5.2, page
764, First Affidavif] of the Respondent No. 6 to mitigate the impact of the

Project on the environment, and the cost estimates for these measures [Table

5.2, page 769, First Affidavit).
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20. The Impugned CRZ Clearance granted to the MTHL vide order dated 25
January 2016 [Annexure A-1, page 97, Vol. H, Mento of Appeal] granted by
the Respondent No. 1, set out several specific and general conditions that are

to be complied with.

21. The General Consultant of the Project sent a letter dated 15 January 2020 to
the Respondent No. 6, enclosing therewith a checklist detailing the
compliance with conditions set out in the Impugned CRZ Clearance and
Respondent No. 4’s letter dated 25 November 2015. A copy of the said letter
dated 15 January 2020 along with the enclosures is marked and annexed
herewith as ‘Exhibit K’. The checklist inter alia clearly shows that following
measures are being taken to mitigate any impact of the Project on the

g environment.

Attribute /| Measures

Condition

1. | Compensatory | Chief Conservator of Forests (Mangroves Cell) has

Mangrove. been entrusted with restoration of over 200 hectares.

| Restoration . -

| [See entry 2 of

table at page 98,
Vol. 11, Memo of
Appeal = and
specific

condition (i),
page 333, Vol
I, Memo of
Appeal|

Payments of around Rs. 5.05 crores have been made
by the Respondent No. 6 to the Chief Conservator of
Forests for these measures. Copies of the letter dated 9
May 2016 and 17 October 2016 proving payment of
the aforesaid amount is marked and annexed herewith

as ‘Exhibit L’ and ‘Exhibit M’, respectively.

The General Consultant sent a letter to the Respondent
No. 6 dated 6 December 2019 annexing a report of the
Chief Conservator of Forests (Mangroves Cell) dated
4 December 2019 stating that an amount of Rs.
2,79,83,939/- had already been spent and towards what
activities this amount had been spent. This report also
stated where the remaining amount of Rs.
2,76,67,879/- would be spent over a period of 6 years.

The report also identified the 200 hectares of land that

ol



had been identified for compensatory afforestation. A
copy of the said letter dated 6 December 2019 along
with report dated 4 December 2019 is marked and

annexed herewith as ‘Exhibit N”.

The Mangrove Cell has completed plantation on 105
hectares in degraded land in various locations such as
Palghar and Mumbai Suburban. It will be completing

plantation of balance 118 hectares in Palghar.

I therefore say that the allegation of the Appellant that

the mangroves, national and marine parks are being

affected is ill-founded,

Mitigation  of
marine water
pollution caused
due to
surrounding
industries

[See entry 5 of
table ot page 99,
Vol. I1, Memo of

Appeal]

Payment of Rs. 5,80,17,000/- made to IIT Bombay
towards water pollution study & designing of Effluent
Treatment Plant for improvement in water quality in

Mahul Creek.

The report of IIT Bombay is being shared with the
MCGM for further compliance and implementation of

mitigation measures. I crave leave to rely upon and

refer to this report as and when produced.

Copies of the letters dated 26 December 2016 and 06
of = Rs.
2,86,35,000.00 and Rs. 2,93,82,000.00 are marked and
annexed herewith as ‘Exhibit Q’ and ‘Exhibit

eptember 2017  showing - payment

respectively

Contribution to
the Mangroves
Fund

[See entry 6 of
table at page 99,
Vol. 11, Memeo of
Appeal|

Respondent. No. 6 has made payment. of Rs.
80,31,00,000/- to -the .Mangrove and Marine
Biodiversity Conservation Foundation of Maharashtra,
These funds are being used by the Foundation for the

following activities

10
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Activity _ Estimated
cost (in  Rs.

Crores)

| Creeklet drainage arrangament 1.0

Mangrove Research & Training | 16.75

Centre

Generation of Knowledge Base 1.0
Study of the pressure on Mangrove
Eco System in MMR

Mangrove Sanctuary _ 4.60

Mangrove & Marine Feo System  10.0

Interpretation Centre

Mangrove Protection Framework  22.96

b
=

High Resolution Mapping of
Mangrove Forests in MMR |

Mangrove Conservation/Removal | 3.0

of Stressors

| Corpus Fund to  Mangrove | 25.0-
Foundation

TGTAL 86.31

Letter dated 11 September 2020 recevied from the

Mangrove and Marine Biodiversity Conservation

Foundation confirming that it has received Rs.
86,31,00,000/- and the activities it will be utilised
towards 1s marked and annexed herewith as ‘Exhibit

Q.

I therefore say that the allegation of the Appellant that

the mangroves are being affected is ill-founded.

4. | Habitat quality | Payment of Rs. 31.92.73,240/- madc to Mangrove and
assessment  and | Maring Biodiversity Foundation towards

monitoring and | Implementation' of Flamingos & Birds related




appointment of
Bird Monitor

[See entries &
and 9 of table at
page 99, Vol. 11,
Memo of

Appeal)

mitigation measures and birds monitoring program for

the MTHL project.

A copy of the letter dated 25 September 2017
enclosing a cheque for an amount of Rs.
31,92,73,240/- is marked and annexed herewith as
‘Exhibit R’

The Foundation has in turn appointed the Respondent
No. 7 who has prepared its report for the period of
October 2019 to March 2020 on ‘Monitoring and
Mitigating the Impacts of Mumbai Trans-Harbour
Link on Flamingos and Other Avifauna and
Formulating a Conservation Blueprint for the Sewri—
Nhava Seascape’. A copy of this report is marked and

annexed herewith ‘Exhibit S°.

As per this Report the Respondent No. 7 (BNHS)

| conducted a study in four inland wetland sites includes

Training Ship Chanakya (TSC), Bhandup Pumping
Station (BPS), Non Residential Indian (NRI) complex
and Belpada mangrove and three mudflat sites (low
tide feeding sites) - Thane Creek, mudflats of Sewri
and Nhava-Sheva to inter alia estimate the abundance
and distribution of flamingos and other avifauna by
conducting varieus population monitoring surveys.

The Respondent No. 7 inter alia observed:

“ A gradual increase in avifaunal species richness

- and abundance during the term of the study (3.1,
internal page 9).

¥ Species richness of migratory birds increased from

October 2019 to February 2020 (3.1, internal page

10)
ifab

12
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* A reduction in bliodiversity and abundance was
observed compared to October 2018 — March
2019. However, the Respondent No. 7 has noted
that it could be assumed that the avifauna has
started usinlg other suitable sites. Further the
Respondent No. 7 has noted that this is generally
due to human control and not specifically to the
Project (internal pages 11 and 12).

»  Fewer flamingos were found in the mudflats of
Sewri and Nhava-Sheva as compared to compared
to upstream around the Thane Creek. However,
the Report does not draw any negative impact due
to the Project (internal pages 14 and 15). In fact,
it states that the Greater Flamingo is not affected
by the construction disturbances (internal page
18)

= Though construction could be impacting overall

population of waders, the Common Redshankat
species is not affected by the -construction
activitics and that birds can learn and identify
predictable patterns of human activities that do no
pose any threat to them (internal pages 17-18)

= It is not possible to ascertain if the impact on
avifauna is temporary or permanent. This can only
be ascertained after 5 years of post-construction

monitoring (internal page 18)

I therefore say that the allegation of the Appellant that
the Project will affect resident and migratory birds is

contrary to facts and must be disregarded.

Ln

Protection  of | The 4™ Meeting of the Environmental Monitory
{lamingos Committee constituted by this Respondent (as required
and stipulated in the Impugned CRZ Clearance) was

held on 24 January 2020. A copy of the said minutes

is marked and annexed as ‘Exhibit T". Dr. Apte of the

e




BNHS was question on the study with respect to
correlation between the arrival of flamingos and
ongoing construction. The extract of the minutes of

these meetings is extracted here:

“4. The Committee inquired about the outcome of study
with respect to correlation between delayed arrival
of flamingos this year and ongoing construction of
MCHS. Dr. Apte informed that the delayed arrival
is not due to the project but it is due to the extended
monsoon (upto November 2019) which issue will be
addressed in the BNHS updat.es‘ The update is
issued every six months and the final report will be
based on these updates. Dr. Aple further explained
that it is too early to comment, identify about the
trend and it will take at least few more seasons to

establish the trends.”

Trurther, the contractors have maintained a record of
flamingos arriving at the Sewri near the project site
since March 2018. Photographs taken of the
flamingos between the period of May 2018 to
February 2020 near the project site are marked and
annexed as ‘Exhibit U’. I crave leave to rely upon a
video of flamingos near the project site. Due to
hearings currently being conducted virtually, a copy
of this video- is being emailed to the Tribunal

separately.

The said video and the photographs clearly show the
presence of substantial number of flamingos thereby
belying the contentions of the Appeliant and clearly
shows that the same are incorrect and contrary to the

facts on record.

Ufol

14

1682



Further all conétruction equipment are fully fitted with
mufflers and exhaust silencers to contain the Noise
Levels. Machinery used for construction is properly
maintained to minimize the air and nbtice emissions.
These photographs are marked and annexed as
‘Exhibit V. A perusal of the photographs cléarly
show that it is in these measures taken to minimize the
impact of construction .that tﬁe ﬂamingbs are present

in such large numbers.

A ‘ [See

Obtaining  all
permissions
from concerned
authorities prior
to

. | commencement
‘ ""t of project

Specific

4\ Condition  (v)

page 100, Vol.
I, Memo of
Appeal

I say that the Respondent also received necessary
approvals from the Archaeological Survey of India,
Bhabha Atomic Research Centre, Central Water and
Power Research Station Jawaharlal Nehru Port Trust,
Mumbai Port Trust, Maharashtra Maritime Board,
Central Railways and Mumbai JNPT Port Road
Company Limited (and SPV of National Highways
Authority of India), have been obtained. Copies of the
approvals / in-principle approvals received from the (i)
Archaeological Survey of India dated 4 April 2005, (ii)
Bhabha Atomic Research Centre dated 12 March
2013, (i) Central Water and Power Research Station
dated 31 January 2005, (iv) Jawaharlal Nehru Port
Trust dated 4 March 2013, (v} Mumbai Port Trust
dated 30 March 2013 (vi) Maharashtra Maritime
Board dated 31 August 2012 (vii) Central Railways
dated 18 January 2016 and (viii) Mumbai JNPT Port
Road Company Limited dated 25 December 2015 are
marked and annexed herewith as ‘Exhibit W?’,
‘Exhibit X’, ‘Exhibit Y’, ‘Exhibit Z’, ‘Exhibit AA’,
‘Exhibit BB’, ‘Exhibit CC’ and ‘Exhibit DD’,

respectively.

Diversion of
47.417 hectares

of forest land

The Respondent No. 6 has made payment made to
Deputy - Conservator of Forest, Alibaug towards
compensatory afforestation of 47.417 hectares. Letter

dated 22 March 2016 showing that an amount of Rs.

-

15

1683



[See  Specific
Condition  (vii)
page 100, Vol

I, Memo
Appeal|

of

6,59,27,886/- was paid to Deputy Conservator of
Forest, Alibaug is marked and annexed herewith as

‘Exhibit EE’.

The Respondent No. 6 also obtained an ‘in-principle’
Stage-]1 Clearance dated 22 January 2016 from the
Respondent No. 1 for diversion of the said 47.417
hectares of forest land. A copy of the said clearance is

marked and annexed herewith as ‘Exhibit FF’.

On 26 February 2014 the District Collector Raigad
passed an order designating 47.417-hectares of
previously non-forest land as forest land for
compeasatory afforestation. Marked and annexed
herewith as ‘Exhibit GG’ is the order dated 26

February 2014.

On 27 December 2016 the Respondent No. 6 applied
for the Stage-II clearance. On 6 March 2017 the
Respondent No._ 6 sent a letter setting out requirements
Respondent No. 6 had complied with for being granted
the Stage-II clearance. The Chicf Conservator of
Forests in turn sent a letter dated 2 November 2018 to
the Respondent No. 1 setting out -compliance by
Respondent No. 6 of the conditions for grant of the
Stage-1I clearance. A copy of the said letter dated 2
November 2018 is marked and annexed as ‘Exhibit

HH. 1 say that the Stage-1I Clearance is awaited.

1 1 further say that the Chief Conservator of Forests by

its order dated 22 May 2017 CCF noting that since the
conditions set out in the Stage-I Clearance dated 22
January 2016 and conditions required by other
authorities had been complied with, Respondent No. 6

was permitted to cut trees and mangroves in the

Uifait

’

16

1684



47.417-hectare area and commence work in the said

area, subject to conditions set out in the order. A copy

of the said order dated 22 May 2017 1s marked and

annexed as ‘Exhibit II’.

Protection
mud flats

mangroves

of

and

With a view to minimize and protect the mud flats,
a temporary jetty supported on steel piles with a
total length of about 5.5 kms. (including lengths on
Mumbai and Navi Mumbai sides in inter tidal
areas) had been erected for transportation of men
and machinery at the constructed location in inter
tidal areas. This is in compliance of the clearance
to ensure that the impact on the mud flats, if any,
would be completely minimized.

During the construction of temporary jetty, special
care has been taken to ensu23-=1re that mudflats
are not disturbed, and the execution team are given
clear and detailed instructions during the toolbox
talk at site. A barrier has been installed to protect
the mudflats against any damage during
construction. A photograph is annexed at ‘Exhibit
JJ* herewith to show the installation of the barrier.
Special lighting system has been provided to ensure
that the birds and aquatic life who are sensitive to
light are not affected in any manner whatsoever.
Warm white coloured 3000 K. temperature lights
has been provided .in the temporary jetty. These
eco-friendly lights have been used specially
because the Project is passing through Sewri
mudflats which is an ecologically sensitive area.
Marked and annexed as ‘Exhibit KK’ are
photographs showing the special lighting system.
All necessary steps for the purpose of protection of
all ecologically sensitive areas whether it is
mangroves, mudflats or the bird and aquatic life

have been taken in consultation with warious
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authorities.  These measures protect the
environment and are meant for the purpose of
ensuring that there 1s no serious damage caused to

the ecologically sensitive areas.

Impact of
construction on

tidal

hydrodynamics

The Technical Report No. 5164 of March 2014 was
submitted by Central Water and Power Research
Station (CWPRS) towards the Hydraulic Model
Studies for the proposed Mumbai Trans Harbour Link
Project [Am’zexﬁre A-48, page 407, Vol. III, Memo of
Appeal).

I say that that Chapter 8 of the Report clearly states
that the Project will not have any adverse impact on
the overall tidal hydrodynamics in the area under
consideration. This recommendation/finding at page
37 of the CWPRS Report [page 451, Vol. III, Memo of
Appeal] is reproduced here:

“The development of 22 -kin Long Mumbai
Trans Harbouwr Link (MTHL) bridge by
Mumbai Metropolitan Regional Development
Authority (MMRDA) proposed between Seweri
on Island city (Mumbai) and Chirle on Main
land across the entive Thane creek will not
adverse on overall tidal

have impact

hydrodynamics  of the region under

consideration and as such is recommended.”

10.

Construction of
noise  barriers
after

construction of

the Project

Even after the construction is completed noise barriers
are supposed to be used in the length of the bridge
passing through flamingo sides to cause minimum
disturbance to the migratory birds and for the same

purpose special lighting will be used on the bridge.

i8
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22.1 say that the Respondent No. 6 has incurred a total of Rs. 135,68,07,548/-,
as detailed above, towards compliance with the Impugned CRZ Clearance

and Environmental impact reduction as of 31 August 2020.

23.1 therefore say that the allegations of the Appellant that the MTHL project
will negatively impact the flora and fauna is misconceived and does not
present the entire picture. I reiterate that the Respondent No. 6 has taken all
requisite and necessary steps to ensure that the flora and fauna in and around
the area where construction is being undertaken is not negatively impacted

and that all requirements as mandated by the Respondent No. 1 (MOEF&CC)
and 4 (MCZMA) are being satisfied.

19 September 2020

Place: Mumbai LM a:p W
}}(rw" é// =

Affiant / Deponent

SUPERINTENDING ENGINEER
(MTHL, PIU)
MMRDA

altan & Co.

Advocates for the Respondent No. 6

VERIFICATION

I, Yatin Sakhalkar, age: 50 years, the Superintending Engineer of the
Respondent No. 6, having my office at MMRDA Building, Block E, Bandra
Kurla Complex, Mumbai — 400 051, representing and signing on behalf of the
Respondent No. 6, do hereby solemnly affirm and state on oath that the contents
of Paragraph numbers 1, 3 to 11 and 18 to 23 above are true to my personal
knowledge or information that I believe to be true and what is stated in
paragraphs numbers 2, 12 to 17 are based on legal advice which I believe to be
true. No material fact has been suppressed. In witness whereof I have signed

here at Mumbai, on the date mentioned below.

Dated:
: K‘( Yatin Sakhalkar
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Letter of Acceptancﬁe

No. MMRDA/MTHL/PKG-1/LOAM1-17 ' MTHL. (PIL),
i Date: 17.11.2017

To,

L&T-IHI Consortium

(M/S Larsen & Toubro Limited, India & M/S IH1 Infrastructure Systems Co., Ltd, Japan)
Nuclear and Special Bridges BU,

L&T Construction,C/O Larsen and Toubro Limited,

Mount PoonamaleeRoad Manapakkam, P.B.N.979,

Chennai- 800089, Tamil Nadu,INDIA.

Phone: +91-44-3319 2905,

Email:pn@intecc.com.

Attention: Mr.P.Niranjana (Bidder's Authorised Representative)

Subject: Procurement of Mumbai Trans Harbour Link Project (Package-1) Construction of
10.380km long bridge section (CH 0+000 -CH 10+380) across the Mumbai Bay
including Sewri Interchange under Identification No. MMRDA/ENG1/000752

Yeur letier of Te"._:;hnical Bid dated 14.07.2017

Your Letler of Price Bid dated 17.07.2017

MMRDA Letter No. ED/MTHL/Clarification/Technical points/Pkg-1/10-17 dated 17/10/17
L&T- IH! Letter No. B-17-001-T-052 dated 21" October 2017

MMRDA Letter No. MTHL/MMRDA/L&T-IHI/Clarification/02/Pkg-1/10-17 dated 27/10/17
L&T- IH1 Letter No. B-17-001-T-054 dated 27" QOctaber 2017

Ref:

WL

1. This is to notify you that your Bid submitted on 17" July 2017 has been considered for
award of the Contract for Package-1 subject to the following:

a. All clarifications submitted by you vide your Letter No.B-17-001-T-052 dated g
October 2017 are accepted.

b. We acknowledge the reduction offered by you in your Accepted Contract Amount
vide your Letters dated 21% October 2017 and 27" October 2017, due to the
reduction in the GST after the submission of Bid. You have informed that INR
3,803,389,831.00 corresponding reduction in GST form to your bid price at the
rate of GST prevailing on 22" August 2017. All the effects due to the
modifications {0 the GST and/or o_thé.r Laws after the Base date shall be regulated
through the Sub Clause, 13.7- "Adjustment for Changes in Legislation” of the
General Conditions of Contract.

w2

_ Bandra-Kurla Complex, Bandra (East), Mumbai - 400 051,
OFF : 2659 D080 ERPABX : 26598 0001 / 0= FAX : 2659 5914 7 2658 1264 - WEB SITE : hilp//www.mmirda maharashlbra gov i
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2. Taking into consideration the above points, your Bid submitted on 17" July 2017 for
execution of Package-1 of the Mumbai Trans Harbour Link Project, Identification Number:
MMRDA/ENG1/000752 for the Accepted Contract Amount of INR is 53,148,814,703
{Indian Rupeés Fifty Three Billion One Hundred Forty Eight Million Eight Hundred
Fourteen Thousand Seven Hundred Three Only} + (plus} USD 263,463,262 (US
Dollars Two Hundred Sixty Three Million Four Hundred Sixty Three Thousand Two
Hundred Sixty Two only) + (plus) JPY 10,036,370,798 (JPY Ten Billion Thirty Six
Million Three Hundred Seventy Thousand Seven Hundred Ninety Eight Only) +
{plus) Euro 6,152,336 (Euro Six Million One Hundred Fifty Two Thousand Three
Hundred Thirty 3ix only} as corrected and modified in accordance with the Instructions
to Bidders, is hereby accepted by our Authority. The equivalent Accepted Contract
Amount in INR is 76,372,961,024 (Indian Rupees Seventy Six Billion Three Hundred
Seventy Two Million Nine Hundred Sixty One Thousand Twenty Four only)
including provisional sum. This amount shall be subject to the reduction offered by you
as contained in para 1 (b) above.

3. You are requested to furnish the Performance Security as soon as possible, but within 28

_ days after receiving this Lelter of Acceptance, in accordance with the Conditions of
Contracf, using for that purpose the relevant Performance Security Form included in
Section IX, Annex to the Particular Conditions - Contract Forms, of the Bidding
Documents. The performance Security will be in the form of a "Bank guarantee” from a
Scheduled Commercial Bank in india in the amount(s) of Five percept (5%) of the
Accepted Contract Amount and in the same proportions of the currency(ies) of the
Accepted Contract Amount. {Refer Sub-Clause 4.2-Performance Security, Part A-Contact
Data, Particular Conditions (PC)}. -

4. This'Letter of Aceeptance is issued in 2 copies (both originals). You are hereby requested
to acknowledge the receipt of this Letter of Acceptance by signing one copy and returning
the same to the undersigned. This shall confirm the acceptance of the offer and the Terms

and Conditions by your Consortium.”

"

Additional Metropolitan Commissioner

Accepted

| {Authorizéd Signatory of L&T-IHI Consortium)

W
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Letter of Acceptance
No. MMRDA/MTHLUPKG-2/LOAM1-17 ‘ MTHL (PIU)
Date: 17.14.20147

To

DAEWOO — TPL Joint Venture,

(M/s DAEWOOQ Engineering & Construction Co. Ltd. and
M/s Tata Projects Ltd.)

11th Floor, Hiranandani Knowledge Park, Technology Street,
Powai, Mumbai- 400076,

Maharashtra, India.

Phone no :+91-2267402800

Email: Wook.choi@daewooenc.com

Attention: Mr. Wook Choi (Bidder's Authorised Representative)

Subject: Procurement of Mumbai Trans Harbour Link Project (Package 2) Construction of
7.807 km long bridge section (CH 104380 - CH 18+187) across the Mumbai Bay

including Shivaji lagar interchange under Identification No.
MMRDAENG1/000753

Raf: 1 Your Letter of Technical Bid TPLIV/UL-RBP/MMRDAMTHL-11/03/804dated 17" July 2017
2. Your Letter of Price Bid TPL JV/UI-RBEMMRDAMTHL-103/808 dated 18" July 2017
3. MMRDA Letter No. _&E_be‘fH%..fClariﬁcaiémIT gchnical points/Pkg-2/10-17 dated 1710117
4. DAEWOO TPL JV5 leitei No. Nil dated 18/10/17

o

DAEWOO TPL JV's letter No. Nil dated 27/10/17

6. DAEWOO TPL JV's letter No. Nil dated 02/11/17

7. MMRDA Letter Mo. EDIMTHLUClarification/Technical points/Pkg-2/02/11-17 dated 09/11/17
8. DAEWOO TPL JV's letter No. Nil dated 9/11/2017 :

g, DAEWOO TPL JV's letter no OM17-372 dated 16/11/2017

“ 1. This is to notify you that \)our Bid submitted on 18" July 2017, has been considefed for award of

the Coniract for Package-2 subject to the following:

a. All clarifications submitted by you, other than that for GST reduction, vide your letter
 dated 18/10/2017 are accepted. |

b. We acknowledge the reduction in price offered by you in your Accepted Contract Amount

vidé your letter dated 16/11/2017 due to the reduction in the GST after submission of the

Bid along with the reduction of up to INR 277.87 Crores on the Bid Price given by you

" under clear dissent and protést and which is subject to the conditions mentioned in your

letter under reference no. 9 without prejudice to Daewoo-TPL JV's rights under the

~ Tender. Conditions / Contract. All the eff_ectsdue to the modifications to the GST and/or

other laws after the base date shall be regulated through the Sub-Clause 13.7-

"Adjt.ls‘;rhe_rits'for changes in legislation” of the Géneéral Conditions of the Contract.

. 73

; Bandra-Kuria (’err?ip:éx, aéndra (East), Mumbai - 400 051,
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Taking into consideration the abové points, your Bid submitted on 18th July 2017, for
execution of Package-2 of the Mumbai Trans Harbour Link Project, identification
number: MMRDA/ENG1/000753 for the Accepted Contract Amount of INR
38,157,214,609 (Thirty Eight Billion One Hundred Fifty Seven Million Twe Hundred
Fourteen Thousand Six Hundred Nine Only) + (Plus) USD $ 153,633,958 (USD One
Hundred Fifiy Three Million Six Hundred Thirty Three Thousand Nine Hundred
Fifty Eight only} + (Plus) 13,952,414,960 (JPY Thirteen Billion Nine Hundred Fifty
Two Million Four Hundred Fourteen Thousand, Nine Hundred Sixty only), as
corrected and modified in accordance with tﬁe Instructions to Bidders, is hereby
accepted by our Authority. The equivalent Accepted Contract Amount in INR is
56,126,061,553 (Fifty-Six Billion One Hundred Twenty-Six Million Sixty-One
Thousand Five Hundred Fifty-Three only) including provisional sum. This amount
shall be subject to the reduction offered by you as contained in para 1 (b) above.

You are requested to furnish the Performance Security as soon as possible, but within
28 days after receiving this Letter of Acceptance, in accordance with the Conditions of
Contract, using for that purpose the relevant Performance Security Form included in
Section IX, Annex to the Particular Conditions - Contract Forms, of the Bidding
Documents. The performance Security will be in the form of a “Bank guarantee” from a
Scheduled Commercial Bank in India in the amount(s) of Five percent (5%) of the
Accepted Contract Amount and in the same proportions- of thecurrency(ies) of the
Accepted Contract . Amount. {Refer Sub-Clause 4.2-Performance Security, Part
A-Contact Data, Farticular Conditions(PC)}.

This.Letter‘ of Acceptance is issued in 2 copies (both originals). You are hereby
requested to ackﬁ}iwledgéﬁ the receipt of this Letter of Accéptancc, by s gign.ing one copy
and reiumangthe same to the underhiqned This shall conﬂr"n the acceptance of the offer
and Ehe Terms and COﬁdIIIOHS by youf Joint ’venture ' '

[t

Additional Metropolitan Commisstoner

Accepted

{Authnrized Sigtiatoi’y of DAEWOO-TPL JVY)

w/
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Letter of Acceptance

No. MMRDA/MTHL/PKG-3/LOAM 117 MTHL (PIU)
Date: 17.11.2017

To,

Larsen & Toubro Limited,

Nuclear and Special Bridges BU,

L&T Construction,

Mount Poonamalee Road,
Manapakkam, P. B. N. 979,

Chennai — 600 089, Tamil Nadu, INDIA.
Phone: +91-44-33192805,

Email: pn@Lntecc.com,

Attention: Mr.P.Niranjana (Bidder's Authorised Representative)

Subject: Procurement of Mumbai Trans Harbour Link Project (Package-3) Construction
of a 3.613 km long viaduct section (CH 18+187 — CH 21+800) including
interchanges at State Highway-54 and at National Highway-4B near Chirle in
Navi Mumbai under Tender No. MMRDA/ENG1/000754

Your Letter of Technical Bid dated 14.07.2017

Your Lelter of Price Bid dated 17.07.2017 : -

MMRDA letier No.: ED/MTHL/Clarification/Technical Points/Pkg-3/10-17dated 17/10/2017
L&T letter No.B-17-001-T-063 dated 21% Qctober 2017

MMRDA letier No, ED/MTHL/Clarification/Pkg-3/02/10-1 7dated 27" October 2017

L&T letter No.B-17-001-T-055 dated 27" Oclober 2017

Ref:

g s

1. This is to notify you that your Bid submitted on 18" July 2017 has been considered for
award of the Contract for Package-3 subject to the following:

a. All the clarifications given by you in your Letter No. B-17-001-T-053 dated
21*'October 2017 are accepted.

b. We."aclknoviriedg'e the reduction in price offered by you in your Letters dated
21%October 2017 and 27"October 2017, due to the reduction in the GST after the
submission of _'Bid‘ You have informed that INR 480,981,444.00 corresponding
reduction in GST form to your bid price. All the effects due to the modifications to the
GST and/or other Laws after the Base date shall be regulated through the Sub
Clause, 13.7- "Adjustment for Changes in Legislation" of the General Conditions of

Contract.

.

Bandra-Kurta Complex, Bandra (East), Mumbai - 400 081, ‘ -
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Taking into consideration the above points, your Bid submitted on 18"July 2017 for
execution of Package-3 of the Mumbai Trans Harbour Link Project, identification
number: MMRDA/ENG1/000754 for the Accepted Contract Amount of [INR
9,625,772,749 (Indian Rupees Nine Billion Six Hundred Twenty-Five Million Seven
Hundred Seventy-Two Thousand Seven Hundred Forty-Nine Only) + (plus) USD
7,944,013 (US Dollars Seven Million Nine Hundred Forty-Four Thousand Thirteen
Only) as corrected and modified in accordance with the instructions to Bidders, is
hereby accepted by our Authority. The equivalent Accepted Contract Amount in INR
is 10,13?,901,023 {indian Rupees Ten Billion One Hundred Thirty-Seven Million
Nine Hundred One Thousand Twenty-Three Only} including Provisional Sum. Thig
amount shall be subject to the reduction offered by you as contained in para 1 (b)

above,

You are requested to furnish the Performance Security as soon as possible, but within
28 days after receiving this Letter of Acceptance, in accordance with the Conditions of
Contract, using for that purpose the relevant Performance Security Form included in
Section 1X, Annex to the Particular Conditions - Contract Forms, of the Bidding
Documents. The performance Security will be in the form of a "Bank guarantee” from a
Scheduled Commercial Bank in India in the amouni(s) of Five percent (5%) of the
Accepted Contract Amount and in the same proportions of the currency(ies) of the
Accepted Contract Amount {Refer Sub-Clause 4.2-Performance Security, Part A-
Contact Data, Particular Conditions(PC}}. '

This Letter of Acceptance is issued in 2 copies (both originals). You are heféby
requested to acknowledge the receipt of this Letter of Acceptance by signing one copy

_arz'd'return'ing the same to the undersigned. This shall alsc confirm the acceptance of

the offer and Terms and Conditions by jrc:-ur Company.

i ; e
(Sanj handare) |"Hu/|
. Additional Metropolitan Commissioner

Accepled

{Authorized Signatory of M/s. L&T Ltd.)

25

1693



1694

= N . | ol
| EXHIBIT B 26

ke

: e General Consultant for “umibar Trans Harbour Link Project

“/:FQDECO . 8 handuua

Ref No: MTHL/GC/LAT-IHI/CONT/2018/ OO D 23" March 2018
T,

L&T-IHI Consortium

MTHL Pkg-01 Project Office

305 & 306 — 3" Fleor, B - Wing

Nava Bharat Estate,

P D' Mello Road,

Opp. Sewri Railway Station,

Sewrl West, Mumbai ~ 400 015

Kind Attention: Mr. P. Niranjana {Authorised Representative)

Project: Procurement of Mumbai Trans Marbour Link Project {Package-1) - Construction of
10.380 km long bridge section (CH 0+000 to CH10+380) across the Mumbai Bay
Including Sewri Interchange. Contract No.: MMRDA/ENG1/000752 dated 28"
December 2017 '

Sub: Sub-Clause 8.1-Commencement of Work

Ref:  Contract Agreement No. MMRDA/ENG1/000752 dated 26" Dec 2017 (Shall be referred
. as "Contract”)
Sir,
1. We acknowledge the receipt of the following requisite documents as per the
relevant clauses. L
a. Performance Bank Guarantee as per Sub-Clause 4.2 of Contract,
i b.  Advance Payment Security as per Sub-Clause 14.2 of Contract.
5 2. The Contract Agreement for this Package 1 has been signed on 26/12/2017 and
concurred by JICA.
| 3. The Empioyer has the financial arrangements for this project which consist of funds
from MMRDA and Japan international Cooperation Agency (JICA Loan Agreement
_ ‘No. 1D-P255), b T : -
4. Mobilisation Advance Payment as per Clause 14.2 has been released to you on 12"
and 18" March 2018.
5. The land shall be handed over to you as specified in the Contract Agreement.

You are hereby notified that the Commencement Dale referred to ir_w Sub-Clause 8.1 of the
General Conditions of Contract shall be 23" March 2018, You are requested to commence the
Design and Construction execution of the Works with due expedition and without delay,

This letter is issued with the-approval of the Competent Authority of MMRDA.

Thanking yout

Yours faithfully, _ ; ]

-~ i - T L&T-IHI CONSORTIUM

Dr. $ H Robin SHar,-CBE . ot £
/gf«LLr (BSc, PhD, DIC, FCGI, FRSA, CEng, FICE, FiStructE, FRKIE)

The Engineer U\—/‘—"Q[@A ]

WMTHL Project ' o = )

CC: The Chief Engineer, MMRDA.
Superintendent Engineer ~ MMRDA - Mr. Sakhalkar
Executive Engineer ~ MMRDA — Mr. Bhisikar

Project Office. A-T Und No 115, aMRDA Building First Slony, Near Wanaia RTO Wadala Saet. Mumba: A0N037

i
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General Consultant for Murmba Trans Harbour Link Proect

Ref. No: MTHL/GC/DWTPL/ICONT/2018/ © O.2.— 23" March 2018
To,

DAEWOO-TPL Joint Venture

{M/s DAEWOO Engineering & Construction Co. Lid. And M/s Tata Projects Ltd.)

11" Floor, Hiranandani Knowledge Park, Technclogy Street, '

Powai, Mumbai-400076, Maharashtra, india. '

Phone no: =91-2267402900

Kind Attention: Mr. Min Geun Kim {Authorised Representative)

Project: Procurement of Mumbai Trans Harbour Link Project (Package 2) Construction of

- 7.807 km long bridge section (CH 10+380 ~CH 18+187) across the Mumbai Bay

including Shivaji Nagar Interchange-Contract No.: MMRDA/ENG1/00753 dated 16t
January 2018,

Sub: Sub-(‘:i&uss 8. 1-Commencement of Work

Ref:  Contract Agreement No. MMRDA/ENG1/000753 dated 19" January 2018 (Shall be
referred as “Contract”)
Sir,

1, We acknowledge the receipt of the following requisite documents as per the
relevant clauses.

a. Performance Bank Guarantee as per Sub-Clause 4.2 of Contract.
b. Advance Payment Security as per Sub-Clause 14.2 of Contract.

2. The Contract Agreement for this Package 2 has been signed on 19/01/2018 and
concurred by JICA. _

3. The Employer has the financial arrangement for this project which consist of
funds from MMRDA and Japan International Cooperation Agency (JICA Loan
Agreement No. ID-P255). '

4. Mobilisation Advance Payment as per Clause 14.2 has been released to you on
16" March 2018.

5. 'The land shall be handed over to you as specified in the Contract Agreement.

You are hereby notified that the Commencement Date referred to in Sub-Clause 8.1 of the
General Conditions of Contract shall be 23 March 2018. You are requesied to commence
the Design and Construction execution of the Works with due expedition and without delay.

This letter is issued with the approval of the Competent Authority of MMRDA.

Thanking you.
Yaurs faithfully,

A
Dr.’S H Robin Sham, CBE =~ — 'V
{BSc, PhD, DIC, FCGI, FRSA, CEng, FICE, FIStruciE, FHKIE)
The Enginear ' '

MTHL Project

CC: The Chief Engineer, MMRDA.,
Superintendent Engineer — MMRDA - Mr. Varaskar
Executive Engineer — MMRDA ~ Mr. Vishal Jambhale

Project Otfice: A-1 Unil No 115, MMRDA Bulldng. Fist Floor Near Wadala RTO. Wadala East Murba 406037
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- Genera Congubar: for Mumba; Trans Harpour L nk Project
Ref No: MTHLIGC/LETICONT/Z018/00.5 23" March 2018

To,.

Larsen & Toubro Limited

L&T Construction. C/ O Larsen and Toubro Lid,
Mount Poonamali Road, Manpakkam,

PBN 579 Chennai-800089, Tamil Nadu, INDIA.

Project: Procurement of Mumbai Trans Harbour Link Project (Package 3), Construction of
3.613 km long viaduct section (CH 184187 ~ CH 21+ 800) including interchanges at
State Highway-54 and at National Highway-4B near Chirle in Navi Mumbai Contract
No..: MMRDA/ENG/000754 dated 26" December 2017.

Sub:  Sub-Clause 8.1-Commencement of Work

Ref:  Contract Agreement No. MMRDA/ENG1/000754 dated 26" December 2017 (Shall
be referred as "Contract”)

Sir,
1. We acknowledge the receipt of the foltowing requisite documents as per the
relevant clauses,
a. Performance Bank Guaraniee as per Sub-Clause 4.2 of Contract,
b. Advance Payment Security as per Sub-Clause 14 2 of Contract.
2. The Contract Agreement for this Package 3 has been signed on 26/12/2017 and
concurred by JICA, , _
3. The Employer has the financial arrangement for this project which consist of
funds from MMRDA and Japan International Cooperation Agency (JICA Loan
: Agreement No. |D-P255).
% 4. Mobilisation Advance Fayment as per Clause 14.2 has been released to you on
g . 2% and 14" March 2018, . _
5. The land shall be handed over to you as specified in the Contract Agreement,

You are hereby nofified that the Commencemeni Date referred o in Sub-Clause 8.1 of the
General Conditions of Contract shall be 23 March 2018. You are requested to commence
the Design and Construction execution of the Works with due expedition and without delay.

This letter is issued with the approval of the Competent Authority of MIMRDA.

Thanking you,
Yours faithfully,
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_ Dr. 8 H Robin Sham, CBE

{fﬁd‘/ (BSc, PhD, DIC, FCGI, FRSA, CEng, FICE, FIStructE, FHKIE)
3 The Engineer
MTHL Project

%

CC: The Chief Engineer, MMRDA. : _
Superintendent Engineer - MMRDA - Mr. Varaskar
Executive Engineer — MMRDA ~ Mr. Vishal Jambhaie

Project Office A Ui 8o 118 MMRDA Building Fist Floor Neer Wadsla 870 Yadais Easl Murd 400057



22 EXHIBIT C
55227 GOVERNMENT OF MAHARASHTRA
Department of Revenue and Forest, Disaster Management,
Relief and Rehabilitation, Mantralaya, Mumbai- 400 032
No: DMU/2020/CR. 92/DisM-1, Dated: 23" March 2020

NOTIFICATION

COVID -19 — The Epidemic Diseases Act, 1897~ Lockdown — Orders |

Reference:
1. The Epidemic Diseases Act, 1897
2. The Disaster Management Act, 2005
3. Government Notification, Public Health Department, No. Corona-
2020/CR-58/Aarogya-3, Dated- 13" March 2020, 14 March 2020, 15%
March 2020

No: DMU/2020/CR. 92/DMU-1- Whereas the State Government is satisfied
that the State of Maharashtra is threatened with the spread of Covid-19 Virus,
which has already been declared as a pandemic by World Health Crganization,
and it is therefore necessary to take certain further emergency measures to
prevent and contain the spread of virus, the Government in exercise of the
powers conferred under Section 2 of The Ep1demlc Diseases Act, 1897, read
with all other enabling provisions of The Disaster Management Act, 2005,
hereby notify lockdewn in the entire State of Maharashtra with Immediate
effect till 31%of March, 2020, prescribing the following regulations and
measures during the said period:

1. All state borders shall be sealed other than for movement of essential and
perishable commodities.

2. All public transport services including inter-city MSRTC buses and Metro
will not be permitted. Taxis with not more than two persons besides driver,
auto-rickshaws with not more than one passenger besides driver are
permitted only for the purposes specified in the order. However, transport
of passengers for accessing emergency medical services shall be
permitted. Plying of private vehicles shall be restricted only to the extent

29
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of procuring essential commodities, health services and activities
permitted under this order, and with only one person besides driver.

Operation of all inter-state bus and passenger transport services (including
private vehicles) including those by private operators shall stand
suspended.

Every person who is required to observe home quarantine shall strictly
observe the same failing which he/she will ’oe liable for penal action and
shifted to government quarantine.

Residents shall stay at home and come out only for permitted activities
while strictly observing social distancing norms and abiding the conditions
stated at para 2 above.

Any congregation of more than 5 persons in public places is prohibited.

All shops including commercial establishments, offices and factories,
workshops, godowns etc. shall close their operations. However,
production and manufacturing units which require continuous process &
pharmaceuticals, API etc will be permitted. Further, manufacturing units
engaged in production of essential commodities like dal and rice mills,
food and related units, dairy units, feed and fodder units etc. may function
will also be permitted to operate.

Government offices, shops™ and establishments permitted to operate
during this period with barest minimum staff and shall take steps to ensure
social distancing such as painting of foot marks at distances of 3 feet from
each other near check out counters. They shall also ensure proper
sanitation in their premises and ensure availability of hand sanitizers/hand
washing facilities.

The following shops/establishments providing essential goods and
services shall be excluded from the above restrictions:

a) Banks/ATMs, insurance, FinTech services and related activities.
b) Print and electronic media

<) - IT and ITeS-,.-includingf telecom, postal, internet and data Services
'd) Supply chain and transport of essential commodities

e) Export and Import of agnc:ultural goods and products, and all
commodIties

30
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f) E-Commerce (délivery) of essential goods including food,
pharmaceutical and medical equipment

g) Sale of food items, groceries, milk, bread, fruits, vegetables, eggs,
meat, fish and their transportation and warehousing activities

h) Bakery and veterinary establishments for the pets
i) Take-away/ home delivery at restaurants

j) Hospitals, pharmacies and optical stores, pharmaceuticals
manufacturing & their dealers and their transportation

k) Petrol pumps, LPG gas, oil agencies, their godowns and their related
transport operations |

) All security and facility management services including those
provided by private agencies ‘to institutions providing essential
services

m) Private establishments that support the provisioning of essential
services or the efforts for containment of COVID-19

n) The supply chain relating to above.

o) All enforcing authorities to note that fundamentally strict restrictions
relate to movement of people but not to goods and commodities as a
matter of principle.

10. The Departments/Offices of the State Government and its Public Sector
Undertaking (PSU) providing services shall be functional only to the extent
of providing essential services.

11. All religious places of any denomination shall be closed by issuing suitable
prohibitory orders. o o N

12. During the lo'ck'down'period, steps will be taken to ensure that there is no
disruption in the supply of essential commodities to the people.

13. All elective surgeries shall be re-scheduled in all private and Government
hospitals to enhance the availability of health care facilities to COVID-19
patients. . _

14. All Divisional Commissioners, Municipal Commissioners and Collectors
are directed to identify vacant places near hospitals for housing health staff

in case of necessity. Wﬁ}"
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15. The Collectors of following districts which are at presently Corona disease
free shall issue orders prohibiting any vehicular movements into their
districts, Viz. Wardha, Bhandara, Gondia, Chandrapur, Gadhchiroli, Satara,
Sangli, Kolhapur, Solapur, Buldhana, Amravati, Akola, Washim, Nashik,
Dhule, Nandurbar, Jalgaon, Beed, Jalna, Osmanabad, Parbhani, Hingoli,
Latur, Nanded and Smdhudurg This shall noy apply to medical
emergencws

16. Al the ~ District Collectors, District Superintendents of Police,
Commissioners of Police, Municipal Commissioners of Corporations and
other competent authorities in respect of the concerned institutions,
organizations and establishments are hereby authorized and directed to take
all necessary measures in a humane and judicious manner for enforcement
and implementation of the aforesaid regulations and measures.

17. Any person, institution, organization violating any provision of these
regulations shall be dealt under the provisions of The Epidemics Diseases
Act 1897, The Disaster Management Act 2005, other relevant Acts and
regulations there under.

18. No suit or legal proceedings shall lie against any person for anything done
or intended to be done in good faith under these regulations. 3

19. All earlier orders issued by the various authorities will be aligned w1th this
order by the enforcement agencies. '

BY ORDER AND IN THE NAME OF THE GOVERNOR OF
MAHARASHTRA

s Nl
(AJOY MEHTA)
CHIEF SECRETARY

GOVERNMENT OF MAHARASHTRA

Copy to:

1) Principal Secretary,to Hon’ble Govermnor of Maharashtra, Rajbhavan,
Mumbai
2) Principal Secretary to Hon’ble Chief Minister, Government of Maharashtra
3) Secretary to Hon’ble Deputy Chief Minister, Government of Maharashtra
4) Private Secretaries of All Hon’’ble Minister / Minister of State, Mantralaya
5) All Additional Chief Secretaries / Principal Secretaries / Secretaries of
Government of Maharashtra, Mantralaya
4
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6) Director General of Police

7) Principal Secretary, Public Health Department, Mantralaya
8) Secretary, Medical Education, Mantralaya

9) All Divisional Commissioners in the State

10) All Commissioners of Police in the State

11) All Commissioners of Municipal Corporations in the State
12) All District Collectors

13) All District Superintendents of Police in the State

CC:

The Manager, Government Printing Press with a request to publish the

Government Notification in the extraordinary issue of Maharashtra State
Gazette
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EXHIBIT D

No. MMRDA/MTHL-PIU fwork Permission/1060/04-2020

To,
The Engineer, General Consultant
M/s AECOM Asia Company Ltd. - PADECO Co. Ltd. - Dar Al-
Handasah Consultants ~ TY Lin International Consortium
6t Floor, MMRDA 0ld office Building,
Bandra-Kurla Complex, Bandra (E), Mumbai - 400051

DAEWOO-TPL joint Venture

M/s. DAEWQO Engineering & Construction
Co. Ltd. and M/s Tata Projects Ltd.

11t Floor, Hiranandani Knowledge Park,
Technology Street, Powai, Mumbai - 400076

Larsen & Toubro Limited

L&T Construction, C/0 Larsen & Toubro Lid,,
Mount Poonamali Road, Manpakkam, PBN 979
Chennai-600089, Tamil Nadu, INDIA.

Sub: Mumnbai Trans Harbour Link {Package-2 & 3)
- Permission to complete the pending construction activities required
to be accomplished at safe stage before onset monsoon during

lockdown periad.

THUR R EE
MMRDA

MTHL-PIU
Date : 16t April, 2020

Ref: 1. MMRDA’s Circular No. Est/Covid-19-001/2020 dated 31/3/2020

Z. MMRDA's letter No. MMRDA/MTHL-PIU/Lockdown/ 1053 /03-2020 dated

1/4/2020

3. MMRDA's letter No. MMRDA/MTHL-PIU/Drone Videography/1058/04-2020

dated 14/4/2020

4. Marathi letter dated 15 April 2020 issued by Collector, Raigad

Sirs,

1. The Employer, vide Ictter referred at Sr. No. 3 above had requested Collector Raigad to
permit the Contractors to complete the essential 'prc-mnnsoon conslruction activities in

accordance with lockdown notification issued by Govl. of Maharashtra. Copy of

Employer’s said letter was also marked to the GC and the Contractors.

all projects, including MTHL, in her jurisdiction. A copy of letter (referred at Sr. No. 4) is

attached herewith or your ready reference.

as stipulated in the letter issued by Collector, Raigad. All the instructions stipulated in the

Mumbai Metropolitan Region Development Authority

Bandra-Kurla Carnplex, Bundra East, Mumbaoi 400 051

https Afmmrda.maharashteo.govin

The Collector, Raigad has issued a permission letter allowing pre-monsvon activities of

You are, therefore, requesled to start the essential pre-monsoon construction activities

T +91 22 26591234 EPABX +01 22 2553 0001/ 4000 F +38122 26591112 / lasd\M

Page1of2
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MMRDA

aforesaid letter shall be strictly complied with,

4. Apart from the above, all the directives issued by Govt. of India and Govt. of Maharashtra
from time to time in respect of lockdown as well as to contain the spread of COVID-19

shall be strictly followed.

5. Contractor(s) are requested to submit the report to the Employer once the work is
resumed so that the Employer can report to the Collector, Raigad as mentioned in the

aforesaid letter.

6. The Engineer is also hereby requested to instruct the GC's Site Teams of respective
packages to supervise the work with all necessary care and following all the directives

issued by Govt. of India and Govt. of Maharashtra from time to time in this regard.

7. This is for information and further necessary action please.

Thanking you,
Yours faithfully,
# &2\
Encl:- Copy of Marathi letter dated 15 April 2020 (Dr.D.T.Thube)
issued by Collector, Raigad ' Chief Engineer, MTHL-PIU
Mumbai Metropolitan Region Development Authority - Page2 of 2

Bondra-Kurla Complex, Bandra Eqast, Mumbaj 400 051
T +891 22 2659 1234 EPABX +91 22 2653 0001/4000 F +9122 26591112 /1264

htips://mmrde.maharashtra.gov.in
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MMRDA

No. MMRDA/MTHL-PIU/Permission/Resume Work/1064/04-2020  MTHL-PIU

Date : 18th April, 2020

To,
The Engineer, General Consultant DAEWOO-TPL Joint Venture
M/s AECOM Asia Company Ltd. - PADECO Co. M/s. DAEWOO Engineering & Construction
Ltd. - Dar Al-Handasah Consultants - Co. Ltd. and M/s Tata Projects Ltd.
TY Lin International Consortium : 11t Floor, Hiranandani Knowledge Park,
6™ Floor, MMRDA 01d office Building, Technology Street, Powai,
Bandra-Kurla Complex, Bandra (E), Mumbai - 400076

Mumbai - 400051

Sub: Mumbai Trans Harbour Link (Package-2)

Ref: 1.
2

Sirs,

Regarding the order issued by Govt. of Maharashtra on 17/4/2020

MMRDA's Circular No. Est/Covid-19-001/2020 dated 31/3/2020

MMRDA's letter No. MMRDA/MTHL-PIU/Lockdown/ 1053 /03-2020 dated
1/4/2020

MMRDA'’s letter No. MMRDA/MTHL-PIU/Drone Videography/1058/04-2020
dated 14/4/2020

MMRDA'’s letter No. MMRDA/MTHL-PIU/Permission/Resume Work/1060/04-
2020 dated 16/04 /2020

Daewoo-TPL JV’s letter No. MTHL/DW- TPL/GC/LT/P]C/ZOZO -1708 dated
16/04/2020

Daewoo-TPL JV’s letter No. MTHL/DW- TPL/GC{LT{P]C{ZOZU -1710 dated
17/04/2020

MMRDA’s letter No. MMRDA /MTHL- PIU/Per'lmss:on/Resume Work/ 1061/ 04-

12020 dated 17/04/2020

Daewoo-TPL JV's letter No. MTHL/DW-TPL/GC/LT/PjC/2020-1714 dated
17/04/2020
Govt. of Maharashtra’s order No. DMU/2020/CR.92/DisM-1 dated 17 /4/2020

1. In continuation to the letter referred at Sr. No. 4 issued by the Employer, please find
attached'herewith an order dated 17/04/2020 regarding the Consolidated Revised
Guidelines issued by the Govt. of Maharashtra about the measures to be taken for
containment of COVID-19 in the State.

2. In respect of Contractor’s letter referred at Sr. No. 8 above, it is requested to follow the

stipulations in the aforesaid order and resume construction activities.

Thanking you,

Yours faithfully,

Enck- Govt. of Maharashtra’s Order dated 17/4/2020 (Dr. D.T.Thube)

Chief Engineer, MTHL-PIU

Mumbai Metropolitan Region Development Authority

Bandra-Kurla Complex, Bandra East, Mumbai 400 051

T +9122 26538 1234 EPABX +9122 2653 0001/ 4000 F +9122 26591112 / 1264
https://mmrdo.maharashtra.gov.in M
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No. MMRDA/MTHL-P[U/Pkg—3/Permission/Resume Work/1065/04-2020 MTHL-PIU
' Date : 18t April, 2020

To,

The Engineer, General Consultant Larsen & Toubro Limited
M/s AECOM Asia Company Ltd. - PADECO Co. Ltd.  L&T Construction, C/0 Larsen &

- Dar Al-Handasah Consultants - TY Lin Toubro Ltd., Mount Poonamali Road,
International Consortium Manpakkam PBN 979

6t Floor, MMRDA 01d office Building, . .
! Chennai-600089, Tamil i :
Bandra-Kurla Complex, Bandra (E), R sl Nadis, INDIA

Mumbai - 400051

Sub: Mumbai Trans Harbour Link (Package-3)
- Regarding the order issued by Govt. of Maharashtraon 17/4/2020

Ref: 1. MMRDA's Circular No. Est/Covid-19-001/2020 dated 31/3/2020

MMRDA'’s letter No. MMRDA/MTHL-PIU/Lockdown/ 1053 /03-2020 dated
1/4/2020

3. MMRDA’s letter No. MMRDA/MTHL-PIU/Drone Videography/1058/04-2020
dated 14/4/2020

4. MMRDA’s letter No. MMRDA/MTHL-PIU/Permission/Resume Work/1060/04-
2020 dated 16/04/2020 _

5. Govt. of Maharashtra’s order No. DMU/2020/CR.92/DisM-1 dated 17 /4/2020

Sirs,
1. In.continuation to the letter referred at Sr. No. 4 issued by the Employer, please find
attached herewith an order dated 17/04/2020 regarding the Consolidated Revised

Guidelines issued by the Govt. of Maharashtra about the measures to be taken for
containment of COVID-19 in the State.

2. It is requested to follow the stipulations of the aforesaid order and resume construction
activities. -
Thanking you,

Yours faith fully,

Encl:- Govt. of Maharashtra’s Order dated 17/4/2020 (Dr. D.T.Thube)

Chief Engineer, MTHL-PIU

Mumbai Metropolitan Region Development Authority

Bandra-Kurla Complex, Bandra East, Mumbai 400 051
T +8122 26591234 EPABX +31 22 2659 C00L/ 4000 F +9122 2659 1112 /1264

https://mmrdamaharashira.govin
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No. MMRDA/MTHL-PIU/Package-1/Resume Work/1062/04-2020 MTHL-PIU
Date : 17t April, 2020

To,
The Engineer, General Consultant L&T-IHI Consortium _
M/s AECOM Asia Company Ltd. - PADECO Co. MTHL Pkg-01 Project Office
Ltd. - Dar Al-Handaszh Consultants - 305 & 306 - 31 Floor, B-Wing
TY Lin International Consortium Nava Bharat Estate, P D’ Mello Road,
6'h Floor, MMRDA Old office Building, Opp. Sewri Railway Station,
Bandra-Kurla Complex, Bandra (E) Sewri West, Mumbai - 400 015.

Mumbai - 400051

Sub: Mumbai Trans Harbour Link (Package-1)
- Permission to complete the pending construction activities required to
be accomplished at safe stage before onset monsoon during lockdown
period.

Ref: 1. MMRDA’s Circular No. Est/Covid-19-001/2020 dated 31/3/2020
2. MMRDA’s letter No. MMRDA/MTHL-PIU/Lockdown/1053/03-2020 dated
1/4/2020
3. MMRDA's letter No. MMRDA/MTFL PIU/work permission/1059/04-2020
dated 15 April 2020 -
4. Marathiletter dated 17 April 2020 issued by Collector, Mumbai City -

Sirs,

1. 'The Employer, vide letter referred at Sr. No. 3 above had requested Collector Mumbai
City to permit the Contractor to complete the essential pre-monsoon construction
activities of MTHL Package-1 in accordance with lockdown notification issued by Govt. of
Maharashtra. Copy of Employer’s said letter was also marked to the GC and the

Contractors

2. The Collector, Mumbai City has issued a permission letter allowing pre-monsoon
aétiv_ities of'MTHL_pro_ject, in his jurisdiction. A copy of letter (referred at Sr. No. 4) is

attached herewith or your ready reference

3. You are, therefore, requested to start the essential pre-monsoon construction activities
as stipulated in the letter issued by Collector, Mumbai City. All the instructions stipulated

in the aforesaid letter shall be strictly complied with.

4. Apart from the above, all the directives issued by Govt. of India and Govt. of Maharashtra
from time to time in respect of lockdown as well as to contain the spread of COVID-12

shall be strictly followed.

© Mumbai Metrapolitan Region Development Authority Page 1 0f 2

Bandro-Kurla Cornplex, Bandro East. Mumbdi 400 051
T +81 22 26591234 EPABX +8122 2659 0001/ 4000 F +3122 26591112 / 1264
https://mmirda.maharashtro.gowv.in
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5. The Contractor is requested to submit the report to the Employer once the work is

resumed so that the Employer can report to the Collector, Mumbai City.

6. The Engineer is also hereby requested to instruct the GC’s Site Teams of respective
packages to supervise the work with all necessary care and following all the directives

issued by Govt. of India and Govt. of Maharashira from time to time in this regard.

7. All the instructions stipulated in the Collector, Mumbai City’s letter referred at Sr. No. 4

shall be strictly complied with.
8. This is for information and further necessary action please.

Thanking you,
Yours faithfully,

Encl: Copy of Collector, Mumbai City
letter dated 17 April 2020

(Dr.D.T.Thube)
Chief Engineer, MTHL-PIU

Mumbai Metropolitan Region Development Authority Page 2 of 2

Bandra-Kurla Complex, Bandra East, Murnbai 400 051
T +9122 2659 1234 EPABX +391 22 2658 0001/ 4000 F +&1 22 2659 1112 / 1264
hitps:/immrda.maharashira.govin M
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 EXHIBIT F

GOVERNMENT OF MAHARASHTRA
Department of Revenue and Forest, Disaster Management,
Relief and Rehabilitation, Mantralaya, Mumbai- 400 032
No: DMU/2020/CR. 92/DisM-1, Dated: 31% August, 2020

ORDER

Easing of Restrictions and Phase-wise opening of Lockdown, (MISSION BEGIN
AGAIN)

Reference:

1) The Epidemic Diseases Act, 1897.
2) The Disaster Management Act, 2005
3) Revenue and Forest. Disaster Management, Relief and Rehabilitation Department
Order No. DMU-2020/C.R.92/DMU-], dated 2™ May 2020, 3 May 2020, 5
May 2020, 11" May 2020, 15" May 2020, 17" May 2020, 19" May 2020, 21%
May 2020, 31 May 2020, 4" June 2020, 25" June 2020, 29" June 2020, 6" July
2020, 7 July 2020, 29" July 2020, 4" August 2020 and 19" August 2020.

4) Ministry of Home Affairs (MHA) Order No. 40-3/2020-PM-1 (A) Dated 1I* May 2020,
11" May 2020, 17" May 2020,20" May2020, 30" May 2020, 29" June 2020, 29
July 2020 and 29" August 2020 . '

Whereas, in exercise of the powers, conferred under the Disaster Management Act 2005,
the undersigned, in his capacity as Chairperson, State Executive Committee has issued an
Order dated 29" July, 2020 to extend the lockdown measures up to 31* August, 2020 and
issued revised consolidated guidelines from time to time vide above i_néntionéd orders to

contain the spread of COVID-19, - . -

* Whereas the State Government is satisfied that the State of Maharashtra is threatened
with the spread of COVID-19 virus, and therefore to take certain qmefgency measures {0
preverit and contain the spread of virus, the Government in exercise of the powers conferred
under Section 2 of the Epidemic Diseases Act, 1897, read with all other enabling provisions
of The Disaster Management Act, 2005, it is expedient to extend the lockdown in the entire
Staté of Maharashtra further till midnight of 30" September, 2020.

Now, therefore, in exercise of the powers conferred under Section 2 of the Epidemic
Diseases Aét, 1897 and the pow_ers, coﬁfcrtcd under The Disaster M&nage_men’t Act, 20035, the
undersigned, m his capacity as Chairperson, State Executive Committee, hereby issues
directions to extend the lockdown, with amendments, to operationalize MISSION BEGIN
AGAIN for easing of restrictions and phase-wise opening, till 30% Septemb_er, 2020 for

St P

MISSION BEGIN AGAI
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containment of COVID-19 epidemic in the State and all Departments of Government of

Maharashtra shall strictly implement the guidelines issued eartier from time to time.

It is dirccted that the National Directives for COVID-19 management as specified in

Annexure I shall be followed throughout the State. The activities already allowed and

permitted from time to time and as mentioned in Annexure II shall be continued and all

earlier orders shall be aligned with this order and shall remain in force up to and inclusive of
30™ September, 2020. Further easing under MISSION BEGIN AGAIN will be notified in the

due course,

Any person violating these measures will be liable to be proceeded against as per the

provisions of Section 51 to 60 of the Disaster Management Act, 2005 besides legal action

under section 188 of the IPC, and other legal provisions as applicable. Extracts of these penal

provisions are at Annexure I1I.

BY ORDER AND IN THE NAME OF THE GOVERNOR OF MAHARASHTRA

L

7/
(SANJAY KUMAR)
CHIEF SECRETARY
GOVERNMENT OF MAHARASHTRA
Cop\ to:
1. Principal Secretary to Hon’ble Governor of Maharashtra, Mumbai.

O PN R WP

10.
11,
12,
13.

Hon’ble Chairman, Maharashtra Legislative Council.
Hon’ble Speaker, Maharashtra Legislative Assembly.

- Additional Chief Secretary to Hon’ble Chief Minister, Government of Maharashtra.

Principal Secretary to Hon'ble Chief Minister, Government of Maharashtra,

Secretary to Hon'ble Deputy Chief Minister, Government of Maharashtra, -

Private Secretary to Leader of Opposition, Legislative Council / Assembly,

Private Secretaries of All Hon'ble Minister/Minister of State, Mantralaya,

All Additional Chief Secretaries / Principal Secretaries / Secretaries of Government of
Maharashtra.

Director General of Police, Maharashtra State, Mumbai,
Principal Secretary, Public Health Department, Mantralaya
Secretary, Medical Education, Mantralaya,

All Divisional Commissioners in the State

"

14. All Commissioners of Police in the State

15. All Commissioners of Mumclpal Corpr‘ratmns in the State
16. All District Collectors '

17. All Chief Executive Officers, Zilla Parishad

18. All District Superintendents of Police in the State

MISSION BEGIN AGAIN | " T
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Annexure I

est, Disaster Management,

(MISSION BEGIN AGAIN: Department of Revenue and For
U/2020/CR. 92/DisM-1,

Relief and Rehabilitation, Mantralaya, Mumbai- 400 032, Ne: DM
Dated: 31° August, 2020)

&tionaf Directives for CQVID-19 Management

1) . Face coverings — wearing of face cover is compulsory in public places, in work pla

ces and

during transport.

2) Social distancing — Individuals must maintain a minimum distance of 6 feet (2 Gaz Ki
doori) in public places.
Shops will ensure physical distancing among customers and will not allow more than five
persons at one time.

3) Gatherings — large public gatherings / congregations continue to remain prohibited.
Marriage related Gatherings — Number of guests not to exceed 50.
Funeral / last rites related Gatherings — Number of persons not to exceed 20.

4) Spitting in public places will be punishable with fine, as may be prescribed by the
concerned authority in accordance with its laws, rules or regulations.

5) Consumption of liquor, Paan, gutka, tobacco, ete in public places is prohibited.

Additional directives for work places.

6) Work from Home (WFH) — as far as possible the practice of WFH should be followed.

| Staggcrﬁlg of work / business hours will be followed in offices, workplaces, shops, markets
and industrial & commercial establishments. o

7) Screening and Hygicne - 'provisioh for thermal screening, hand wash a.nd Sﬁhitizer will be
made available at all entry and exit points and common areas.

8) Frequent sanitization of entire workplace, common facilities and all points which come
into human contact e.g. door handles etc. will be ensured, including between shifts.

9) Social Distancing — all persons in charge of workplaﬁes will ensure adequaie distance

between workers, adequate gaps between shifts, staggering the lunch breaks of staff etc.

ek o o ok o ol o o o o
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(MISSION. BEGIN AGAIN: Department of Revenue and Forest, Disaster Management,

46 -

-Annexure 11

Relief and Rehabilitation, Mantralays, Mumbai- 400 032, No: DMU/2020/CR. 92/DisM-1,
Dated: 31% August, 2020)

1.

Containment Zones :-

1.

i

il

The Containment Zones in the State as categorised vide order dated 19" May, 2020
and 21 May, 2020 will remain in force till further orders.

The directions issued by the Central Govemment and State Government from time to
time to demarcate the Containment Zones and operations therein will be in force till
further orders. _

Considering the local conditions, the concerned District Collector and the
Commissioners of the Municipal Corporations in the State may enforce certain
measures and necessary restrictions in specified local areas on the permitted non-

essential activities and the movement of persons to contain the spread of the epidemic

only with the prilor written approval of Chief Secretary, Maharashtra,

2. Activities to remain prohibited across the State :-

1)

2)

3
4)
5)

Schools, colleges, educational and coaching institutions will remain closed till 30
September, 2020. Online / distance learning shall continue to be permitted and shall
be encouraged. | | _
Cinéﬁla héIIs, swimming poolé, entertainment parks, theatres (including that in malls
and market complexes), bars, auditoriums, assembly halls and similar places.
International Air travel of passengers, except as permitted by MHA:

Metro Rail.

Social /political/ Sports/ entertainment/ academic/ cultural/ religious functions and

other large congregations.

All essential shops which are allowed to remain open before this order, shall continue to

do s0.

4, The following activities will be allowed to operate from 2" September, 2020:-

e N i

SSION BEG

!

1.

All non-essential shops will be allowed to continue as per relaxations and guidelines

issued from time to time. Liquor shops will continue to operate.

IN AGAIN
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ii.  Hotels and lodges will be allowed to operate at 100% capacity. Separate SOP will be
- issued for necessary precautions to be taken while operating these establishments.
iti.  All State Governments offices (excluding Emergency, health & Medical, treasuries,
disaster management, police, NIC, Food & Civil Supply, FCI, N.Y.K., Municipal
Services) to work with the fdllowing strength
a) Group A and Group B Officers at 100% strength in the entire State of
Maharashtra.
- b) The staff other than Group A and Group B officers :

a. To-attend the office with 30% strength or minimum 30 employees
whichever is more, in Municipal corporations of MMR Region including
MCGM, Municipal Corporations of Pune, Pimpri-Chinchwad and others
as niay be notified from time to time.

b. To attend the office with 50% strength or minimum 50 employees
whichever is more, in rest of Maharashtra

A Vigilance Officer will be appointed in every office for ensuring the norms
like social distancing, face coverings, etc. to avoid the spread of Covid-19.

Further, it will be ensured that every office will be equipped with necessary

measures of Screening and Hygiene liké thermal scanning, hand wash and
sanitizers at all entry and exit points and common areas. Masks shall also be
. made available for employees. _ _ _

iv. All private offices may operate up to 30% strength as per requirement. However all
‘the employers will take sensitization programs to educate the employees to take
adequate precautions on returning home so that vulnerable g,foup especially the
elderly is not affected. A Vigilance Ofﬁcer will be appointed in every office for
ensuring the norms like social distancing, face coverings, etc. to avoid the spread of
Covid-19. Staggeﬁng of office timings should be encouraged and only work related
movement will be allowed. . |

v. There shall be no restriction on Inter-District movement of persons and goods

including those for cross land-border trade under Treaties with the neighbduring
countries. No separate permission / approval / e-permit will be required for the
vehicles and the persons travélling therein for such movements. |

vi.  Passenger movement by privaﬁe bus / mini-bus énd other operators will be allowed.

The SOP for the same will be issued by the Transpbit Cdmmi'ssioner, Maharashtra.

alhs T




5. Outdoor Phys'icai Activities with no restrictions
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6. Movement of people in all public and private transpert is allowed in following manner:

Taxi/Cab/aggregator

Only essential 1 + 3

Rickshaw

Only essential 1 +2

Four Wheeler

Only essential 1 + 3

Two wheeler

1 + I with helmet and mask.

Wearing of mask shall be compulsory in transport system.

7. Protection of vulnerable persons:- Persons above 65 years of age, persons with co-

morbidities, pregnant women and children below the age of 10 yeats are advised to stay at

home, except for essential and health purposes. -

8. The movement of persons for the purposes of non-essential activities will be carried out

with all necessary prescribed mandatory precautions of wearing masks, social distancing

and personal hygiene.

9. The following activities shall continue to Operate as per the SOPs issued for their

operations:-

L
il.
1ii.

v,

Vi
vii.

viii.

MISS

SOP on transit arrangement for foreign national(s) in India issued vide MHA

Order dated 2 April 2020.
SOP on movement of stranded labbur within States/UTs issued vide MHA Order

~ dated 19 April, 2020

SOP on sign-on and sign-off Indian seafarers issued vide MHA Order dated 21
April, 2020 S | |
SOP on movement of stranded migrant workers, pilgrims, tourists, students and
other persons issued vide MHA Order dated- April .29, 2020 and Order dated 1
May, 2020 and GOM Order dated 30 Aprii, 2020.

SOP on movement of Indian Nationals stranded outside the country and of

_ specified persons to travel abroad issued vide MHA Order dated 5 May, 2020.

SOP on movement of persons by train issued vide MHA Order dated 11 May,

2020, _
SQOP for movement of persons arriving by trains into Maharashtra issued vide

GOM Order dated 13 May, 2020

'SOP for Social Distancing for Offices, Work Place, Factories and Establishments
issued GCM Order dated April 17, 2020.

iN BEGIN AGAIN




ix.  SOP for operating Hotels and other entities providing accommodation services
including Lgdges issued vide GOM Order dated 6 July, 2020.
x. SOP for handlling of International travellers arriving in Maharashtra issued vide
GOM Order dated 8 May 2020, 24 May 2020 and 21 August 2020.
xi.  SOP for handling of Domestic Air travellers arriving in Maharashtra issued vide
GOM Order dated 25 May, 2020,
xii. SOP for Marriage related Gatherings issued vide GOM Order dated 23 June,

2020,
xiii.  SOP for Barber shops, Saloons, Beauty Parlours issued vide GOM Order dated 2
June, 2020, | |
Xiv.  SOP for operation of MSRTC buses issued by MSRTC vide order dated 19
August, 2020,

10. Any other allowed and permitted activity by any specific/ general order would continue

to operate.

11. Easing of Restrictions and opening up of the activities which remain prohibited across

the State will be done in phased manner zlong-with Stardard Operating Procedures /
Guidelines.
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Annexure JII

[Department of Revenue and Forest, Disaster Management, Relief and Rehabilitation,
Mantralaya, Mumbai- 40032, Order No: DMU/2020/CR. 92/DisM-1, Dated; 31°* August,
2020]

Offences and Penaltics for Vielation of Lockdown Measures

_eennn 51t

51. Punishment for obstruction, ete.—Whoever, without reasonable cause —

(a) obstructs any officer or employee of the Central Government or the State
Government, or a person authorised by the National Authority or State Authority or
District Authority in the discharge of his functions under this Act; or

(b) refuses to comply with any direction given by or on behalf of the Central
Government or the State Government or the National Executive Committes or the
State Executive Commitiee or the District Authority under this Act,

shall on conviction be punishable with imprisonment for a term which may extend to
one year or with fine, or with boﬂi, and if such obstruction or refusal to comply with
directions results in loss of lives or imminent danger thereof, shall on conviction be
punishable with imprisonment for a term which may extend to two years.

52. Punishment for false claim.—Whoever knowingly makes a claim which he
knows or has reason to believe to be false for obtaining any relief, assistance, repair,
reconstruction or other benefits consequent to disaster from any officer of the Central
Government, the State Government,-the National Authority, the State Authority or the
District Authority, shall, on conviction be punishable with imprisonment for a term
which may extend to two years, and also with fine.

£3. Punishment: for misappropriation of money or materials, etc.—Whoever,
being entrusted with any money or materials, or otherwise being, in custody of, or
dominion over, any money or goods, meant for providing relief in any threatening
disaster situation or disaster, misappropriates or appropriates for his own use or
disposes of such money or materials or any part thereof or wilfully compels any other
person so to do, shall on conviction be punishable with Il‘I‘lpI‘lSOllment fol a term
which may extend to two }'earb, and also with fine.

54, Pupishment for false warnmg ~—Whoever makes or clrculates a false alarm or
warning as to disaster or its severity or magnitude, leading fo panic, shail on
conviction, be punishable with imprisonment which may extend to one year or with
fine. '

55, Offences by Departments of the Government—(1) Where an offence under
this Act has been committed by any Department of the Government, the head of the
Departmcnt shall be deemed to be guilty of the offence and shall be liable to be
proceeded against and punished accordingly unluss he proves that the offence was

IMISSION BEGIN AGAIN
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committed without his knowledge or that he exercised all due diligence to prevent the
commission of such offence.

(2) Notwithstanding anything contained in sub-section (1), where an offence under
this Act has been committed by a Department of the Government and it is proved that
the offence has been committed with the consent or connivance of, or is attributable to
any neglect on the part of, any officer, other than the head of the Department, such
officer shall be deemed to be guilty of that offence and shall be liable to be proceeded

against and punished accordingly.

56. Failure of officer in duty or his connivance at the contravention of the
provisions of this Act.—Any officer, on whom any duty has been imposed by or
under this Act and who ceases or refuses to perform or withdraws himself from the
duties of his office shall, unless he has obtained the express written permission of his
official superior or has other lawful excuse for so doing, be punishable with
imprisonment for a term which may extend to one year or with fine.

57. Penalty for contravention of any order regarding requisitioning.—If any
person contravenes any order made under section 65, he shall be punishable with
imprisonment for a term which may extend to one year or with fine or with both.

58. Offence by companies.—(1) Where an offence under this Act has been
committed by a company or body corporate, every person who at the time the offence
was committed, was in charge of, and was responsible to, the company, for the
conduct of the business of the company, as well as the company, shall be deemed to
be guilty of the contravention and shall be liable to be proceeded against and punished
accordingly: Provided that nothing in this sub-section shall render any such person
liable to any punishment provided in this Act, if he proves that the offence was
committed without his knowledge or that he exercised due diligence to prevent the
commission of such offence. (2) Notwithstanding anything contained in sub-section
(1), where an offence under this Act has been committed by a company, and it is
proved that the offence was committed with the consent or ‘connivance of or is
attributable to any neglect on the part of any director, manager, secretary or other
officer of the company, such director, manager, secretary or other officer shall also,
be deemed to be guilty of that offence and shall be liable to be proceeded against and

pumshed accordingly.’

Expx’ananan —For the purpose of this section— (a) “company” means anybody
corporate and includes a firm or other association of individuals; and (b) “director”, in
relation to a firm, means a partner in the ﬁmi; __

59. Previous sanction for prosecution ~—No prosecution for offences punishable
under sections 55 and 56 shall be instituted except with the previous sanction of the

Central Govermnment or the State Government, as the case may be, or of any officer
authorised in this behalf, by general or special order, by such Government.

60. Cogmzance of offences —No court shall take cognizance of an offence under this
Act except on a Lomplamt made by— (a) the Natwnal Authorlty, the State Authority,

MISSION BEGIN AGAIN
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the Central Government, the State Government, the District Authority or any other
authority or officer authorised in this behalf by that Authority or Government, as the
case may be; or (b) any person who has given notice of not less than thirty days in the
manner prescribed, of the alleged offence and his intention to make a complaint to the
National Authority, the State Authority, the Central Government, the State
Government, the District Authority or any other authority or officer. authorized as
aforesaid.

Section 188 in t}

______  the India

188. Disobedience to order duly promulgated by public servant,—Whoever, knowing
that, by an order promulgated by a public servant lawfully empowered to promulgate
such order, he is directed to abstain from a certain act, or to take certain order with
certain property in his possession or under his management, disobeys such direction,
shall, if such disobedience causes or tends to cause obstruction, annoyance or injury,
or risk of obstruction, annoyance or injury, to any person lawfully employed, be
punished with simple imprisonment for a term which may extend to one month or
with fire which may extend to two hundred rupees, or with both; and if such

~ disobedience causes or trends to cause danger to human life, health or safety, or
causes or tends to cause a riot or affray, shall be punished with imprisonment of either
description for a term which may extend to six months, or with fine which may extend . .
to one thousand rupees, or with both.

Explanation.—TIt is not necessary that the offender should intend to produce harm, or
contemplate his disobedience as likely to produce harm. It is sufficient that he knows
of the order grllich he disobeys, and that his disobedience produces, or is likely to
produce, harm. '

Hlustration

An order is promulgated by a public servant lawfully empowered to promulgate such
order, directing that a religious procession shall not pass downa certain street. A
knowingly disobeys the order, and thereby causes danger of riot. A has committed the
offence defined in this section.

kkwickk
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EXHIBIT G

PROGRESS PHOTOS OF PACKAGE — 1

Construction of spans in Package 1
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Erection of Span in Progress with launching girder in Package — |
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Erection of Span in Progress with launching girder in Package — 1



Pile Jacket installation works in progress at Marine Area MP 183 RHS.
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3. Piledrilling in progress at MP 183 LHS,

2020/9/2 00:56

4. Jacket installation in progress at MP 191 LHS.
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5. Reinforcement cage lowering in progress at MP 183 RHS.
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6.  Pile concreting in progress at MP 191, LHS.

7. Sonic Tube Testing in progress at Marine Area.



1730

8. Pile Cap bottom formwork preparation in progress at Intertidal Area.

9. Pile Cap bottom formwork preparation in progress at Intertidal Area.




1731

L1
1
L}
e
-
R
,

e et
—alaee

OPPO F9 Pro
2020709715 12:03-Raig: harashtra

11. Pile Cap concreting in progress at MP 212 RHS.
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OoOPPO F9 Pro
2020/09/09 10:08 Maharashira

12. Pile cap concreting in progress at MP 212 LHS.

13. Pier cap, Portal Beam and LG erection works in progress in Land Area.
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14, Portal Beam, Pier Cap and LG erection works in progress at Land Area.

15. Pile Cap bottom formwaork preparation in progress at Intertidal Area
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16. Shifting of Barges from Belapur Jetty to Marine Area.

17. Shifting of Marine Concrete Batching Plant for Pile Concrete at Marine Area.
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19. Construction of Pier at MP 206.
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21. Pile Concreting in progress at Intertidal Area.
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION
NOTICE OF MOTION NO.“*1 2 OF 2016

IN

PIL NO. 87 OF 2006

Mumbai Metrepolitan Region Development Authority .Applicant
(Orig. Respondent No. 7)

In the matter between:
Bombay Environment Action Group & Ors. ... Petitioners
Versus
State of Maharashtra & Ors. ...Respondents
INDEX
Sr. - Exhibits | _ Particulars . | Page Nos.
No. B ' |
1. Proforma - o " [ )
2 Notice of Motion ' g_
. - . ‘
{3 Affidavit in Support & qh
4, A Graphical and pictorial representatior. of the | _
proposed MTHL : ' &" s. Qg_
5 B Copy of letter dated 26% November 2015 | :
-bearing reference no. CRZ-2015/CR 236/TC 4
issued by MCZMA ' 4& a s e
é. % Copy of vide letter dated 11.12.2015 issued by

Chief Conservator of Forests, Government of

Maharashtra : ﬂ"jﬁ_ﬁ

7. ) Copy of letter dated 22.01.2016 issued by

: ; - | Ministry of Environment & Forests SS ; W
8. E Copy of CRZ Clearance dated 25 January 2016 <Y “'
g. ¥ | Copy of office memorandum issued by the

Ministry of Environment, Forest and. Climate g ‘ga
. . . Change dated 21st March, 2016 !
10. G Copy of order dated 27 Januaty 2010 ‘ 6 20

'u-Nﬂ

Advocales for Resp?ndent No.7

11. H (coll) | Copies of orders passed by this Hon’ble Court
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION

NOTICE OF MOTION NO. . OF2016
IN
PIL NO. 87 OF 2006
s
Mumbai Metropolitan Region Development Authority ..Applicant
(Orig. Respondent No. 7)
In the matter between:
Bombay Environment Action Group & Ors. ... Petitioners
Versus
State of Maharashira & Ors. ...Respondents
Office Notes, Office Memoranda of Coram I
. Appearance, Court’s Orders or directions . . -~ . | Courtsor Judge’s
And Prothonotary’s Orders. i Order
¥

39

1757



o g S A

1758

Office Notes, Office Memoranda of Coram
Appearance, Court’s Orders or directions
And Prothonotary’s Orders.

l
| Court’s or Judge's
| Order

Fho. .




1759

S i e

Office Notes, Office Memoranda of Coram |
Appearance, Court’s Orders or directions | Court’s or Judge's
And Prothonotary’s Orders. ' J Order
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Office Notes, Office Memoranda of Coram [
Appearance, Court’s Orders or directions | Court’s or Judge's
And Prothonotary’s Orders. | Order
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION
NOTICE OF MOTION NO. OF 2016
IN

PIL NO. 87 OF 2006

In the matter of Articles 14, 21, 48A, 51A and
226 of the Constitution of India;
And
In the matter of Environment (Protection)
Act, 1986;
And
In the matter of Notification dated 19t
¥ February, 1991 (Amended by the

Notification 18 August, 1994, 31st January,

1997, 9% July, 1997 and Supreme Court
Judgment dated 18% April, 1996) under
Section 3(1) and Section 3(2) (v) of the

‘Ehvirdmheni:'(l"rotecﬁon) Rules 1986;

And
Inl the.matter of the Forest Conservation Act,
1980; ..

And
In tﬁe matter of the. Maharashtra Private

Forest (Acquisition) Act, 1975;

And

In the matter of Maharashira Land Revenue

Code 1966; W




IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION
NOTICE OF MOTION NO. OF 2016
IN
PIL NO. 87 OF 2006

In the matter of Articles 14, 21, 484, 51A and
226 of the Constitution of India;
And
In the matter of Environment (Protection) Act,
1986;
And
In the matter of Notification dated 19%
February, 1991 (Amended by the Notification
18t Awgust, 1994, 31st January, 1997, 9t }uls,w,
' ATREPLY - - 1897 and Supreme Court ]u_d_gmerllt'dated 18t
- April, 1996) under Section 3(1) and Section 3(2)
(v) of the Environment (Protectiorz) Rules 1986;
o ~And
In the matter of the Forest C(-J.nservation Act,
1980; I
" And
in the matter of the Maharashtra Private Forest
(Acéujﬁitlion)lﬁc'cl, 1075
- And
In the matter of Maharashtra Land Revenue

Code 1966;.

And l@(j
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In the matter of the Wild Life (Protection) Act,

1972;
And
In the matter of Maharashtra Felling of Trees

(Regulations) Act, 1964;

Mumbai Metropolitan Region Developmient
Authority, a statutory authority having
its office at MMRDA Building, Bandra Kurla

Complex, Bandra (E), Mumbai 400 051 ... Applicant

In the matter between:

4 1. Bombay Environment Action Group,
A society duly registered under the
Provisions of the Societies Registration Act,
and having its address at 203, Rajendra
Chambers, 19 Nanabhai Lane,

Fort, Mumbai 400 001

2. Mr. DebiGoenka
of. Muinbai, Ihdihﬁ .Inhabit-ant, |
resic.iin.g. #t:-Bﬂé, Glengalite, |
Hiranandani Gardens, Powai

Mumbai 400 076 ... Petitioners,

S

Versus




. 1. State of Maharashtra,

Through its Government Pleader,

High Court (O.5.), Bombay

Union of India
Through the Ministry of Environment & Forest
Paryavaran Bhavan, CGO Complex,

Lodi Estate, New Delhi 110 003

- The Coastal Zone Management Authority,

Having its office at Kalpataru Point

Sion (E), Sion Cirele, Mumbai 400 022

- The Brihanmumbai Mahanagarpalika

- A statutory corporation incorporated

Under the BMC Act, 1888, and having
Its address at Mahapalika Marg,

Mumbai 400 001

. The Collector, Mumbai

Having its office at Old Custom House,
1% Floor, Shaheed Bhagat Singh Road,

Mumbai 400 023

5A The Collector Mumbai having its

Office at New Administrative Building

4t Floor, Bandra (E), Mumbai 400 051
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